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DErarLep DiManps rOR GRANTS oF
MiNIS8TRY 6F ExTERMAL AFFAIRS FOR
1980-81

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): I beg to lay on the Table a
copy of the Detailedq Demands for
Grants (Hindi and English versions)
of Ministry of External Affairs for
1980-81. [Placed in Library. See No.
LT-988/801.

A copy OF CENTRAL ADvisORY COMMIT-
TEE FOR LIGHT HOUSES (PROCEDURAL)
AMENDMENT RULEs 1979

THE MINISTER OF SHI!PPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A P,
SHARMA): I beg to lay on the Table
a copy of the Central Advisory Com-
mittee for Lighthouses (Procedural)
Amefidment Rules, 1979 (Hindi and
English versions) published in Noti-
fication No. GS.R. 867 in Gazette of
ihdia dated the 23rd June, 1979, under
sub-section (3) of section 21 of the
Lighthouse Act, 1927 [Placed in
Library. See No. LT-988/80].

Dmmh.;:') DEMANDS FOR GRANTS OF
MINISTRY OF CTOMMERCE FOR 1980-81

THE MINISTER OF COMMERCE
AND STEEL AND MINES (SHRI
PRANAB MUKHERJEE): I beg to
lay on the Table a copy of the Detail-
ed Demands for Grants (Hindi and
English versions) of Ministry of
Commerce for 1980-81. [Placed in
Library. See No. LT-890/80].

A Copy OF APPRENTICESHID (AMEND-
MENT) RULES, 1079

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRI T. ANJ'AH): I beg to lay on
the Table a copy of the Apprentice-
ship (Amendment) Rules, 1979

i area (CA)

(Mindi atid English vérsiong) pub-
tihed is Notifichfion Nb. C.OR. 1012
in Glzette of Imdid dated the %8th
Taly, 1979, ndék sub-sectioh (3) of
sébtion 87 of the Afpremtices Act,

196). [Placéd in Library. See No.
LT-991/80].

ANNUAL REPORT OF DREDGING CORPORA-
¥toN OF INDIA Lrb. Fok 1978-79 axp
s AuDITep ACCOUNTS

THE MINISTER OF SHIPPING
AND TRANSPORT AND TOURISM
AND CIVIL AVIATION (SHRI A. P.
SHARMA): I beg to lay on the Table
a copy of the Annual Report (Hindi*
version) of the Dredging Corporation
of India Limited, for the year 1978-
79 along with the Audited Accounts
and the comments of the Comptroller
and Auditor General therecn, unuer
sub-section (1) of section 618A of
the Companies Act, 1956, [Place in
Library. See No. LT-992/80].

12.03 hrs. 2

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED cLOSURE OF A NUMBER oOF
INDUSTRIAL UNITS IN DRANBAD CoAL
FT¥LDS AREA
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DR. VASANT KUMAR PANDIT
(Rajgarh): There is a privilege
motion. We &are not given an oppor-
tunity to speak also. (Interruptions)

MR. SPEAKER: We have admitted
a question gn that.

*English version of the Annual Report and Review thereon—both in
Hindi and English—were laid on the Table on 28th March, 1980,
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S!m{ JYOTIRMOY BOSU (Dia-
moénd Harbour):; Statement may be
distributed.
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SHRI JYOTIRMOY BASU: YOU
may postpone till 4 O’Clock. Unless
the statement is given half an hour
in advance, we cannot proceed in the
matter. Why should the House be
treated with such an utter contempt
in this regard?

MR. SPEAKER: He will read it
out. It is a small statement.

(Interruptions)

SHRI JYOTIRMOY BOSU: I seek
your permission to make a submis-
sion,

MR. SPEAKER: I know the senti-
ments of the House. If the time of
the House is wasted, will you get any-
thing? 1 know it should have been
distributed earlier.

SHRI JYOTIRMOY BOSU: You
postpone it till 4 O’Clock.

MR. SPEAKER: What jg it? It is
a small statement. He will read it
out.

SHRI JYOTIRMQY BOSU: How
will he formulate the guestion unless
he reads the statement before hand?
The rule is quoted every time. You

put a question yrder what rule? How
wi]] he formulate the question? He
is not 3 magician.

MR. SPEAKER: All right, we shall
take it un after item 11.

-
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12.05 hrs.

APPROPRIATION (BAILWAYS)
NO, 3 BILL, 1089

THE MINISTER OF RAILWAYS
(SHRI KAMALAPATI TRIPATHI):
I beg to move.*

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the serviceg
of the financial year 1980-81 for
the purposes of Railways, be taken
into consideration.”

MR. SPEAKER: Motion moved:

“That the Bill to authorise pay-
ment :and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year 1980-81 for
the purposes of Railways, be taken
into consideration.”

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): The Indian Railwaysg
which the largest economic unit en-
gaged in the country’s economic mcti-
vities is now living on hand to mouth
basis. Take, for example, there is
no academic exercisee. RDSO is a
dumping groung for undesirable, un-
wanted officer of the railways. 1, spent
one whole day in the RDSO and I
could find vut that the RDSO is =
dumping ground. Hardly any
research is conducted there and the
working is to be compared with the
British colonial pattern. The railway
high-ups still consider that they are
like District Collectors and hehave in
the same manner. They say that they
lose Rs. 150 crores on passenger traffic
alone. Why is it so? They have not
done any exercise on reducing the
tare ppylwaad ratio. The production
of double decker coaches for which I
have been pleading for more than a
decade is so slow because jt suits the
road transport lobby. If the double
decker coaches come, road transport
will logse a big amount of business.
So, it was glowed down.

*Moved with the recommendation of the President,



